I N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL M SCELLANEQUS PETITION NO 10528 & 10532 OF 2010
LN
CRIM NAL APPEAL NO. 2020 OF 2009

BHARAT AMRATLAL KOTHARI .. .. APPELLANT

VERSUS

DOSUKHAN SAMDKHAN SINDHI & ORS. ... .. RESPONDENTS

ORDER

We have perused the M scel | aneous Petitions.

Crimnal M scellaneous Petition No. 10532 of
2010 seeking exenption fromfiling official translation
i s allowed.

As far as Crimnal Mscellaneous Petition No.
10528 of 2010 is concerned, in the background of the
facts that have been pointed out, we extend the tine
for filing of the undertaking up to the end of My,

2010. The application is allowed to the above extent.

[ K-S. RADHAKRI SHNAN]
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